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IN THE HIGH COURT FOR-T+IE STATE OF TELANGANA
AT HYDERABAD

SATURDAY ,THE TWENTY FIRST DAY OF SEPTEMBER
TWo THoUSANDAND TWENTy roUn -'

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

ARBITRA TION APPLICAT ION NO: 1 71 0F 2024
Between:

AND

Sri. Sreenivasulu Chitti, S/o.
Flat No. _402, Sree Ringa
Mryapur, I elangana_ 500049

Chitti. Venkata Narasimhulu, Aged about 44 years,R/o.Residency, Street-No. .i9, H[/T S*;;rp;;i6;#;,
...APPLICANT/ PETITIONER '

l Pamayyagari parameshwari, wo. Late pamayyagari sathyanarayana, about59 years, Housewife nlo. H. r'ro. i--sl2titiii/i3.taji Nagar, NebrVenkateswara Tempie, nurnrgri O"rr-drl'iy?6r"oro 5OOO44,Tetangana

2. Pamayyaoari Ramachander Goud, S/o. p. Arjun Go_ud, gged about 66 years,occupation: cuttivation, Rio. i. N;. 6-;i, i;i;;r, so23o2,retansana Srate
3. Pamayyagari pradeep.Goud, S1o p. Ramachander Goud, aqed about 35years, Occuparion : cuttivation, i7o. H. ivJ. o: i z, %rir;;; b6z:6iyii:;;"",
4 Pamayyagari Hari Krishna Goud, s/o. Late pamayyagarr Arjun Goud. aqed

?:i#rirt" XTt1"'cc 
u pa ti o n : 

"' 
rti"i' nl H7" ri."ft ;: 6: I 1, f ;ir$;;; 6; 5 6r,

5. Pamayyagari Pandu G.oud, S/o Late p. Gurulingtm coud, aged about 79yeans, Occupation: cultivation, R/o H. f.fo.?lZglierrap ur S}23l2,Tetangana

6. Pamayyaoari Bhoooal Qgu!., Sl9 Sri. p. pandu Goud, aged about4T vears.occupation: cuttivaiion, H. Nb. +_ zs, r"Hririso)soi, i""t"s"rr.si;t!--,",
7. Pamayyaoari Venu Goud,.S/o. Sri. p. pandu Goud, aged about 43 years.

?"%lE g.iji,:,va ti o n, R7o. ae i id. H, ;", ;i,iiuii p 16, i"r r,il; ;'0, 5 or;

8. Sri. Pamayyagari Karan.Goud, S/o. Sri. (late) p. Gurulingam Goud, aqedabout 66 years. Occuoation: cuttivation, il 
-M. 

+_.-io, t"irrpilio;i6i:"Telangana Stale

9. Pamayyaoari Sridhar Goud.,.S/o. Sri. p. Karan Goud, aged about 44 years,Occupation: cuttivarion u No.i_ii,t iq; ii;;;b;#r.ma rernpte, Te,apur502302, Telangana State
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l0.Pamayyagari Ar- r Goud, S/o. Sri. P. Karan Goud, agedat'cut 43-years,
Occu jdtio'h: cult ,'ation, R/o. H. No. 3- 5412A, Hanuman Tenrple Tellapur
5O23O2, Telanga rt;a State

1 1. Pamayyagari Sar tosh Goud, S/o. Sri. P. Karan Goud, ageri abo-Ltt 41 years,
Occufi5tio'n: cultr,'ation, R/o. H. No.4- 30, Tellapur, Telangara Sitate

12.Pamayyagari lvler;hanath Goud, S/o. Sri (Late) P. Narayana Gorrd, aged^^
about 56 years, ( iccupation: cultivation, R/o. H- No. 4- 20, f :llapur 502302 

'
Telangana State

l3.Pamayyagari Ni:;ranth Goud, Sio. Meghanath Goud,-aged erbotrt 30 years,
Occufdtidh: cultr,':rtion, R/o. H. N o . 4- 20, Tellapur 50230t'., Te'langana
State.

14. Sri. Pamayyagar \/ishal Goud, S/o. Sri Meghanath Goud ir1led about 28
years, Oc6up5tio'r cultivation, H. No. 4- 20, Beside Hanunra n Temple,
Tellapur 502302, l'elangana State

15. Sri Pamayyagar Narsing Rao (Babu Goud), S/o. Sri. (late) F'}amayyaSg.ri
Ventat Kiiihiaia r Goud-, aboui 63 years, Occupation: Cullit,'ation, resident of
H.No. 6-.12, Tella:ur, Sangareddy District, Telangana State

16. Sri Pamayyagar tarish Goud, s/o. Sri. P Nar,sing Rao Gou,l, about 36 years,
Occupatirin: e ult'vation, resident of H.No. 6-12, Tellapur, Sangareddy District,
Telangana State'

17.Sri Pamayyagar Avtnash Goud, s/o. Sri. P. Narsing Rao Goud, aged about 32
years, Oc-cupatio r Cultivation, resident of H.No. 6-12, Tel apur Sangareddy
District, Telanga ra State

18- Sri Pamayyagar, Surender Goud, s/o. Sri. (late) Pamayyagari Venkat- . . -.
KrishnaiaiiGoud about 50 years, Occupation: Cultivation, rr:sident of H-No-
6-'12, Tellapur, Sl:rngareddy District, Telangana State

19. Sahiti Constructir>trs, a registered Partnership Firm havinr; its principal place
of business at ''lat No. 102, hara's Habitat, Jaihind Layo lt, Madhapur,
Hyderabad 50008'l , Telangana State , represented by lt::^p-"!Lg-9.1! B

Pirvathi, tN/o. B l- akshmi Narayana ...R1:SPONDENTS

Arbitration Application Under Section 1 1 (6) of Arbitration & Conciliation
Act, 1996 praying th irl this Hon'ble Court may be pleased to appoint a Sole
Arbitrator for the purpor;r: of adjudication of the disputes that have arisen between
applicant and the Resp :ndents '1 to '19 in respect of the terms of the Agreement of
Sale dated 251091201E l-est serious loss would ensue to applicilttt,

Counsel for the Applir)ant : Ms. V. SOUBHAGYA VALLI, replesents
SRl. V. SEETHARAMA AVADHAT\ll

Counsel for the Respondents: NONE APPEARED

The Court made the following ORDER:
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THEHON,BLETIIE CHIEF JUSTIEE ALORA HE
TIoIr APPLICATIONilo. 17L of2o24

ORDER;

Ms. V. Soubhagra Valli, Iearned counsel represents
Mr. V. Seetharama

applicant.

Avadhani, learned counsel for the

2. Office report indicates that notice issued torespondent Nos. 1, 12, 14 and 19 has been served,
whereas, respondent Nos.2 to 11, 13, 15, 16, lZ arrd 18have refused to accept the notice. Thus, the saidrespondents are deemed to be served. However,

3

appea_rs on behalf of the respondents.

This application is filed under Section 11(6) of rheArbitration arrd Conciliation ,{ct, 1996

none

seeking

disputes

appointment of sole arbitrator to resolve the
between the parties.

4. Facts giving rise to fiIing of this application briefly
stated are that the parties have entered into an Agreement
of SaIe dated 25.09 .2olg. Clause ?, of the aforesaid

/
r->



)

1San arbitration clause, whrch
agreement ct rttatns

extracted be1o ,r' for the facility of reference:

"al An I dispute arising between the parties herc'to

wi[h res;re:ct to any matter under this agreerlr]nt or

touching upon the meaning construction or

inl-erpret ldon of any of the clauses herein' shall be

reLerred -o an arbitrator as per the law of arbih'atirrn'

which n: ay be in force and applicable' The veaue of

Arbitrati,rn and Jurisdiction for all purposes r;hall be

HYderal:' ld alone'"

5. The apu)icant sent legal notice dated O9 O5'i1023 to

the responcie nts, but the respondents failed to ::esllond to

the aforesaicl rtotice.

6. Disputr has arisen between the parties which

requires res,: hrtion in the manner agreed to by '-he parties'

7. A Benc'Lt of this Court by an order dated t)2'O2'2O24

passed in sunilar application being Arbitration Application

No.156 of 2023 has appointed Dr' Justice Shameem

Akther, a f<r tner Judge of this Court as sole arbitrator to

adjudicate the dispute between the parties'
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B. Therefore, in the instant case a-lso, Dr. JUstice
Shameem Akther, a former Judge of this Court (resident of
Flat No.6F, Sixth Floor, Maytair Apartment, Block_B,
H.No.8-2-269/3/MF/F_6, Road No.2, Banjara Hilts, Sri
Nagar Colony, Hyderabad_34;

appointed as sole arbitrator

bebween the parties.

Mobile No.8331998534), is

to adjudicate the dispute

9

Miscellaneous applications

stand closed. No order as to costs.

Accordingry, the arbitration application is a,Iowed.

pending, if any, shall

To

//TRUE COPYII

Sd/- M. VIJAYA BHASKER
JOINT REGIST AR

SECTION OFFICER

l

1. Dr. Justice Shameem A

lg:il'll{l;fr,?#.fii*i=n}"-tft if iti'iif,?,:*,id#.,
2. One CC to SRt. V SEETHARAMA AVADHANI, Advocate tOpUCl
3. Two CD Copies

\.\*
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HIGH COURT

DATED.2'llO9l2O24

ORDER

ARB.APPL.No -171 of 
"t'024
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ALLOWING THIi ARI]ITRATION APPLTCATION
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